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The f.o]lowmg Act of the Tamﬂ Nadu Leg,lslatwe . ASS
eived the assent of thé Governor on the 3rd. December‘.
d is hereby published for general mformatlon — e e

'ACT No. 49 OF I987

Act to prowae jor -the constiiution of a welfare f:.md fa
benefit of advocates on cessation of pmctzce ; and for m
connected therewith or mczdem‘al thereto in the State

- Tamil Nadu

.~ it enacted: by the Leglslatwe Assembly of the State h oﬁ :
Nadu in the Thirty-cighth Year of the Republic of India as fol c}ws:

S

1. Short title, extent and commencemént. ~—(1). Thls Act\_.l
2 ed the Tamil Nadu Advocates Welfare hyld Act, 198'7 Y

(3) This Act except clause (a) of Sub-secﬁon
ection 3 and section 12, shall come into force at once and clanse
sub—sectxon (2) of section 3 aﬁd section . 12 ‘shall come

_ 2 Deﬁmtzons.—ln thxs Act. ; unless the
qulres — ' . s
(a) “advocate ** means a. person whose name has _ i
n the roll of advocates prepared and mamtamed by the af

A
»

oc1at10n p

(b))~ Advocates Association’ - means. an
dvocates recognised by the Bar Councﬂ under sectlon 13_._'

¥ (c) “Bar Assoc:ahon ® means at’ assocxatlon 6fﬁ"’:¥'
: cogmsed by the Bar Council under section 13; o
L (4) “Bar.Council ” means the Bar Council UE Ta' )
-i ostituted under section 3 of the Advocates Act 1961
ct250f1961), o
i (&) “ cessation of practlce ” means removal of the natt
tdvocate from the State roll under section. 26-A oE the
Act. 1961 (Central Act 25 of 1961)% -
.} dependents-’ " means - the spom.se
hﬂdren or such of them as exist; "
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(g) “Fund ” means the Tamil Nadu Advocates Welfare Fund
'constltuted under sectxon 3;

(k) “ Government ” means the State Government ;

O member of the Fund ” means an advocate admifted to
the benefits of the Fund and continuing to be a member  thereof

juﬁder the provisions of this Act;

(I) “prescribed ” means prescribed by the Bar Councﬂ by

rules made under this Act ;

o (k) “stamp > means the Tamil Nadu Advocates Welfare Fund 1B
- S’tamp printed and distributed under sectlcm 22

.. () “suspension of practlce ” means voluntary suspension of
practice as an advocate or suspension by the Bar Council for mis

- conduct ;

_ (m) *“ Trustee Committee ” means the Tamil Nadu Advocates
Welfare Fund Trustee Committee established under section 4 :

(n) *“Vakalathnama ” includes memorandum of appearance

~ or any other document by which an advocate is empowered to appear

or plead before any court, tribunal or other authority.

3. Advocates 3 ‘elfare Fund.—(1) The Government shall consti-
tute. a funa called the Tamil Nadu Advocates Welfare Fund.

"
(2) There shall be credited to the Fund—
(a) all amounts paid by the Bar Council under section 121
(b) any other contritution made by the Bar Courncil ;

(¢) snv vlumiary donation or sonwibuton made o the
Fund by the Bar Council of India, any Bar Association, any Advocates

Association, or other association or institution, or any advocate or
-other person ;

(), any grant made by the Government to the Fund ;
(e) any sum borrowed under section 10:

. (f) all sums collected under section 15:

(g) all sums received from the Life Insurance Corporm

_ of India on the death of an  advocate under a Group

POhcy . N e : | _‘;. )
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Fund * (k) any Proﬁt of dlwdend or refund received from tﬁe
 Thsurance Corporation of India in respect of pohcles of

 Insurance of the members of the Fund;

| (i) any interest or dividend or other return on any mvest--.---
d to 3 ment made of any'part of the Fund; apd- .. . L

tereot h (7) all sums collected by way of sale of stam,r)s undef | _

section 22 | o S ILH e _..eﬂﬂ’

I by
N (3) The sums specified in sub-section  (2) shall be: ﬁalﬂ‘to
Fund ‘Y Ot collected by, such agencies, at such intervals and in such manner, -y
2 ind the accounts of the Fund shall be maintained in such manner, 2 e
9 s may be prescribed. o y \
a of | s
s 4. Establishment of Trustee Committee. —-(1) With offect on dnd' R

S8 from such date as the Government may, by notification, appoint in
cates @Ml this behalf, there shall be established a Committee by the name the -
Bl Tamil Nadu Advocates Welfare Fund Trustee Comrmttee S

Ance .;a - (2) The Trustee Committee shall be a borv corporate havmg
pear | S
B perpetual succession and a common seal with power 10 acquire; ﬁold.‘ e

and dispose of property and shan by the sa1d name, Sue and be

- sued. | | M
1aStie - | HE L
(3) The Trustee Committee shall consist of— '
(a) the Advocate-General of the State of Tamil Nadu who T
12; shall be the Chairman of the Trustee Committee, Ex-Officio; ;__ o
~ (b) the Secretary to the Government in Law Department
the A Ex-Ofﬁcro | | IR I
ates () the Secretary to the Government in Home Departmlent, . "j
°f 3 Ex-Officio ; | . o ’l'_ |l b
- (d) the Government Pleader or the Pubhc Prosecutor, as ﬁ
may . be nominated by the Government ; _ ST
(e) three members of the Bar Council nommated by t for
BB : period of three years and . o
tion i & () the Secretary of the Bar Council who shaﬂ- betthe
ioce L Secretary of the Trustee Committee, Fx-Oﬁficzo s

5>
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5 Disqualification and removal of nominated member of Trustee
. Cpmmittee.—(1) A pesson shall be disqualified for being nominated

a member of the Trustee Committec if he~—
(a) becomes of unsound mind; o1

(b) is adjudged insolvent; or
N

~ (¢) is absent without leave of the Trustee Committee for |
- more than three consecutive meetings of the Committee :

- Provided that the member ccasing to hold office under this
- clause may be testored by the Trustec Committec, if such member
makes an appiication for the condonatien of the absence; or '

(d) is a defaulter to 1he Fund (in case heis a member of the § '
Fund) or \ : coor a4 ]

S (e) is convicted by a criminal court for an offence involving
- moral turpitude, unless such conviction has been set aside; or "

(f) ceases to pract1 as an advocate.

. (2) The Government may remove any member who is or has
~become disqualified under sub-section (1) f10r1 the membership of
- the Trustee (“ommxttee : ._

Provided that no order removing any member shall he rassd 2
unless the member and the Bar Council have been olven on oppor- P&
tunity of being heard. o

6. Resignation by nominated meiithers of Trustee Committee and 3
filling up of casual vacancies— (1) Anv m e pominated  underd
clausz (e} of sub-section (37 of seccen 4 vav resign his office b3
gwmg three months notice In writing o e 2o Counctl and 03 suchs
-resignation being acwpted by the Bar Cauvsil such member shaVd

vacate his office.

(2) A casual vacancy in the office of a  member who  has i
resigned may be filled up, as soon as may be, by the Bar Counci, 4
and a member so nominated shall hold office only so Jong as the 3
member in whose place he is nominatc’ would have heen cn' 2 )
hold office if the vacancy did not cccur
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7. Act of Trustee Committee not to be invalidated by vacancy,
defect, etc—No act done or no proceeding taken by or under : this"
Act by the Trustce Committee shall be invalidated merely by Leason

Ofn
(a) any vacancy ot defect' in the constitution of the cpmnlittpe_i

or . . : . Vo |. - s
(b) any defect or 1rreguiar1ty in the nommatlon of any peraon
as a member thereof; or e
(¢) any defect or irregularity in such act or PTOceed.in'g ﬂt_}t: | A
affecting the merits of the case. - R

Q. Vesting and application of Fund.—The Fund shall vestin, and |
be held and appiied by, the Trustee Copnmittee sub]ect to the prow—
sions, and for the purposes, of this Act, I

9. Functions of Trmtee COmmztree—-(l) The Trustee Commﬁtee
shall adwinister the Fund. . Lo

(2) In the administration of the Fund, the Trustee. Comzmttee
shall, subject t¢ the pro\nswns of this Act and the rulas nfade there

under,—
(@) hold the amounts and assets belongmg to the Fund m

- trust L ey

(b) receive appl1cat10ns for admission or re-adm13310n 1.0 th'
Fund, and dispose of such apphcatmns within nmety days ftem th

date of receipt thereof ; -
_ (c) receive applications from the members of the Fund thelr _H

nominees or legal heirs, as the case may be, for payment out. of thj"_;._‘f
Fund, -conduct such enquiry as it deems necessary and dispose of the'.;
applications within five months from the date of receipt thereof ot
(d) record in the minutes book of the Tru.stee.. Commntee;

its decisions on the applications : ; . I

(e) pay to the apphcants amounts at the rates Speclﬁ ed m
the nchedule ; | e S

(£} send such periodical and annual repOrts as may be
prescribed, to the Government and the Bar Council; - ¢ ;
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o (g) commumcate to the applicants by registered post with
- .facknowledgement due, the decisions of the Trustee Committee in

respect of applications for admission or re-admission to the Fund ot

. claims to the benefit of the Fund:

(h) do such other acts as are, or may be rc:quired to be

" doi® under this Act and the rules made thereunder.

10. Fu'nds, borrow:ng and investment. —(1') The Trustee Committee

" may, with the prior approval of the Government and the Bar Council,

borrow, from time to time, any sum reauired for carrying out the
purposes of this Act.

| (2) The Trustee Committee shall  deposit all moneys and
receipts formmg part of the Fund in any scheduled bank or invest
the same in loans to any Corporation owned or controlled by the
Central Government or the Statc Government or in loans floated by

. the Central Government or the State Government or in any other

 panner as the Bar Council may, from time to time, direct with the

. pnor approval of the Government,

LA

'; (3)' All amounts due and payable under this Act and  all
“expenditure relating to the management and administration of the
Fund shall be paid out of the Fund.

(4) The accounts of the frustee Committee shall be audited

; a:linually by a Chartered Accountant appointed by the Bar Council.

. (5) The accounts of the Trustee Committee, as certified by the
auditor, together with the audit report thereon, shall be forwarded
to the Bar Council and the Government by the Trustee Committee
and the Bar Council may issue such directions as it deems fit to the
Trustce Committee in respect thereof.

(6) The Trustee Committee shall comply with the directions
issued by the Bar Council under sub-section (5).

!

11. Powers and duties of Sectetary—The Secretary of the Trustee
Commitfee shall— y

(a) be the chief executive authority of the Trustee Committee
‘and responsible for carrying out its decisions ;

(b) represent the Trustee Committez  in a'l  suits and

proceedmgs for and against the Trustee Cemmitice :

of
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7

(¢) authenticate by his signature all dec1sxons and mstructlons
of the Trustee Committee ; T

(d) operate the bank accounts of the  Trustee Co " :
jointly with Chairman ; |

(¢) convene meetings of the Trustee C‘omm:ttce and prepalq
its minutes ;

' ‘. Coenla f

H attand the meetings of the Trustec Commlttee W1t]1 a]l the
necessary records and mformauon Cos el

(g) maintain such forms, regsters an(l other records a.s may_';l f
be prescribed from time to time and do a]l correspondence r.olatlng' RGN ||
to the Trustee Committee ; .

(k) prepare an annual statement of business transacted by the' o

Trustee Committee during each financial year; and A |
(f) do such other acts as may be directed by the Trusteé |

Commlttee and the Bar Council. ST e

T

12, Tmn.sfer of certain inonies to the Fund, —The Bar. Council

shall pay to the Fund annually an amount equal 1o twenty per cent-
of the enrolment fees realised by it. . _ o
13. Recognition by Bar Council of any association of advocates-- . m
(1) (a) Any association of advocates known by any name which is* - §i
registered as an association before the date of commencement of this

Act may, before the date to be notified by the Bar Councl in - this = -}
behalf, apply for recoomtlon to the Bar Council in such fonn as may L
be prescribed. R N

(b) Any assomatzon of advocates known o y any name which is
registered as an asdociation on or after the date of commencement of
this Act may, within three months from the date of its regxsiranon as -
‘an association, apply for recognition to the Bar Council in such form
as may be prescrlbed P

(2) Every application for recognition shall be accompame'd-,- L
by the rules or bye-laws of the association, names and addresses of the . -
office bearers of the association and an upto date list of the mémbers
of the association showing the name, address, age, date of enrolmcnt o
and the ordinary place of pracbce of each member. ’

(3) The Bar Council may, after such cnqmry, g8 it de"éinli o
necessary, recoguise the association and issue a ceruﬁoate of, recogm- e

Ed RS N N B : ._;!.:".’;Il;;::._;.;.J;lgsngag
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(4) The decision of the Bar Council under sub-section (3)
- shall be final,

Explanation.—In this section, “ registered ” means regstercd or
deemed to be registered under the Tamil Nadu Societies Registration
Act, 1975 (Tamil Nadu Act 27 of 1975).

14. Duties of Bar Associations and Advocates Associations.——
. (1) Bvery Bar Association and Advocates Association shall, on or

before the 15th April of every year, furnish to the Bar Council a list
of its members as on the 31st March of that year.

() Every Bar Association and Advocates Association shall
inform the Bar Council of— '
(a) any change in thc membership including admissions and
re-admissions within thirty days of such change;

s (b)i the death or other cessation of practice or voluntary
suspension of practice of any of its members within thirty days from
the date of occurrence. thereof ; and

(c) such other matters as may be required by the Bar

.« Council from time to time.

15. Membership in the Fund.—(1) Every advocate practising in

any court in the State and being a member of a Bar Association or

an Advocates Association, snay apply to the Trustee Committee for

. _admission as a member of the Fund, in such form as may be

W*’

.prescnbed o Lo TR

o (2) On receipt of an application under sub-section (1), the
Trustee Committee shall make such enquiry as it deems fit and either

admit the applicant to the Fund or, for reasons to be recorded in-

IS writing, reject the application :

- Provided that no order rejecting an application shall be passed
unless the applicant has been given an opportunity of being heard.

. (3) Every applicant shall pay an application fee of two hundred
.rupees along with the application to the account of the Trustee
Committee. ' o

- (4) Every member of the Fund shall pay an annual subscription
to the Fund on or before the 31st March of every year at the followmo
rates, namely :—

' Where the standmg of the a_c_lqocate Fifty rupees.
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Where the standmg of the advocate - One hundred
at the Bar is ten years or more. . rupees.

(5) Any member of the Fund who fails to remit the annual
subscription for any year before the 31st March of that year shall be
liable to be removed from the membership in the Fuul. :

(6) A person removed from the membership in the Fund under
sub-section (5) may be re-admitted to the fund on payment of the
arrears with the re-admission fee of ten r(upees within six' months
irom the datc of removal.

- (7) Every member of the Fund shall, at the time of admission
o the membership in the Fund make nomination conferring on. one
or.miore of his dependents the right to receive, in the event of his
death, any amount payable to the member under this Act.

(%Y Tf a member of the Fund nominates ynore than one person
under cub-secticn (7) he shall specify in the nomination the amount

or share pavable to each of the nominees.

{9) A memter of the Fund may, at any time cancel a nomina-.
tion by sending a notice in- writing to the Trustee =~ Committee,
provided that he sends along with such notics a fresh nomination
together with a registration fce of five rupees. :

(10) Every member of the Fund who has requested - the
removal of his name from the State roll under section 26-A of the -
Advocates Act, 1961 (Centret Act 25 of 1961), or who voluntarily
suspends practice shall, within fi fteen days of such request or suspen-
sion. intimate that fact to the Trustee Commitiee and if any niember
of the Fund fails-to rio so without sufficient reascns, the Trustee
Committee may reduce, in accordance with such princip'es as may be
srescribed, the amount payable to that member under this Act.

YA, Pavinent of amournt on  cessation of practice.—~(1) Every
advocate who has been a member of the Fund for a period of not less
than five yezars shall, on his r*easatmn of practice, be paid an amount

at the rate specified in the Schedule

Provided that where the Trustee Committee is satisfied that a-
member of the Fund ceases to practice within a period of five years

& from the date of his admissicn as a member of the Fund as a result

of any permanent disability, the Trustee Committee may pay the
member of the Fund an amount at the rate specitied in the Schedu'e.

A Groupy 1V-2 ¥x,738;--3 -
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.

(2) Where a member of the Fund dies before receiving the
amount payable under sub-section (1), his nominee or legal’ heir, as
the case may be, shall be paid the amount payable to the deceased
member of the Fund.

17. Restriction on alienation, attachment, etc., of interest of mem-
ber in the Fund.—(1) The interest of any member in the Fund, or

.the right of a member of the Fund or his nominee or Jegal heirs to

receive any amount from the Fund, shall not be assigned, alienated,
or charged and shall not be liable to attachment under any decree or
order of any court, fribunal or other authority.

(2) No creditor shall be entitled to procced against the 'und
or the interest therein of any member or his nominee or legal heirs,

Explanation.—For the purposes of this section. “creditor”
includes the State, or an officlal assignes or official receiver anpointed
urider the law relating to insolvency for the time beiny in force.

18. Group Life Insurance for members and other benefits.—The
Bar Council may, for the welfare of the members of the Fund,—

(a) obtain from the Life Insurance Corporation of India
policies of Group Inmsurance on the¢ life of the members of the
Fund ; _
| (b) provide in such manner as may be prescribed for medical
and educational facilities for the members of the Fund and their

‘dependents ; and ¢

(¢) provide for such other benefits as may be prescribed.

19, Meetings of Trustee Commitiee—~(1) The Trustee Committee
shall meet at least once in three calendar months or more often if found
necessary to transact business under this Act and the rules mad:
thereunder.

]

{3) Three memhers of the Trustee Committes shal! form  the
ouorum for a meetine of the Commities.

{2y The (rglrmer s, fn rinoghrarcs o omeaeeleae 2loosad Caeae

2Meny? ths membars Treiznt, snw! TrImiids LT &

(4} Any mattcr coming up he‘ore a2 meeting of the Trustes
Committee shall bc decided by a majority of the members present
ard voting at the mesting and, in the case of an equality of votes. the
Chairman or the mcmber prosiding over the meeting shall have =
casting vote. |
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20. Travelling and daily allowances to members of Trustee
Committee.—The non-official members of the Trustee Committee shall
be entitled to be paid such travelling allowance and daily allowance
as are admissible to the members of the Bar Council.

21. Appeal against decisions of Trustee Committee~—~(1) An
appeal against any decision of the Trustee Committee shall lie to t_he

Bar Council.

(2) The appeal shall be in the prescribed form and sha]l be
accompanied by—

(a) a copy of the order appealed against; and

| (5) a receipt evidencing payment of twenty-five rupees to the
credit of the Bar Council in any of the branches of the State Bank
ol India in Tamil Nadu. >

(3) The appeal shall be ﬁled within thirty days from the date’
of receipt of the order appealed against.
(4) The decision of the Bar Council on the appeal shall be
final, : .

22. Printing and distribution of Advocates Weljare Fund Stamps
by Bar Council.—(1) The Government shall, on a request made by
the Bar Council in this behalf cause to be printed and distributed
welfare fund stamps of the value of one rupee inscribed “ Tamil Nadu
Advocates Welfare Fund Stamp ™ in such desizn as may be prescribed.

(2) The stamps shall be of the size 2.54 c.m. by 5.08 c.m.
and sold only to members of the Fund

(3) The custedy of the stamps shall be with the Bar Council,

(4) The Bar Council shall control the distribution and sale of
the stamps through the Bar Associations and Advocates Associations.

(5) The Bar Council, the Bar Associations and Advocates

Associations shall keep proper accounts of the stamps in such foerm -

and in such manncr as may be prescribed.

( €) The Bar Associations and Advocates Associations shall
nurchase the stamps from the DBar Council after- paying the . value
thereof less ten per cent of such value towards incidental expenses.

2, Vrkalnthnama to bear stamps—(1)  Every member of the
Fund shall affix one stamp on every Vakalathnama filed by him:
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(2) The value of the stamp shall neither be costs in a case nor
be collected in any event from the client.
- 77 (3) Any contravention of the provisions of sub-section (1)
or sub-section (2) by any member of the Fund shall disentitle him
either in whole or in part to the benefits of the Fund and ihe Trustee
Committee shall report such instances to the  Bar Council  for
appropriate action.

(4) Every stamp affixed on vakalathnama filed before anv
court, tribunal or other authority shall be cancsiled in such manner
as may be prescribed. '

|

|

|

24, Protection of action taken in good faith.—{1) No suit, pro-

i

secution or other legal proceedings shall lie against any person for
anything which is in good faith done c: intendsd ‘o be done in
pursuance of this Act or any rule made tarcunder.

(2) Nc -uit or other legal proceeding shall lie agsinst the
Government or the Trustee Committee or the Bar Council for anv
damage caused or likely to be caused by anything which is in good
faith done or intended to be dene in pursuance of this Act or any
rule made thereunder.

25. Bar of jurisdiction of civil courts.—No civil court shall have
jurisdiction to settle, decide er deal with any question or to determine
any matter which is by or under this Act required to be settled.
decided or dealt with or te be determined by the Trustee Commuties
or the Bar Council.

26. Power to summon witnesses and take evidence.—The Trustee
Committee and the Bar Council shall, for the purpose of any enguiry
‘under this Act, have the same powers as are vested in a Civil Court
while trying a suit under the Coda of Civil Procedure, 1908 (Central
Act V of 1908) in respect of the Yollowing matters, namely :—

(a) eniorcing the attendance of any person or examining him
~on oath ; .

(b) requiring the discovery and production of documents :

(¢) receiving cvidence con affidavit -

(d) issuing commissions for the examination of witnesses.

27. Power o male rules—The Rar Council may, with the
previous approvai of the Government, by notification, make rules for
the purpose of carrying into eflect ihe provitions of this Act,
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THE SCHEDULE.
sections 9 (2) (e) and 16]

of the Fund

of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund
of the Fund

)

Rs.
" Rs.
Rs.

Rs.
Rs.
Rs.
Rs.

Rs.
Rs:
Rs.
Rs.
Rs.
Rs.

Rs.

Rs.

Rs.

Rs.,

Rs.

Rs.
Rs.
. 10,000.
Rs. X
Rs.
| Rs.

e g B e

30,000.
29,000.
28,000
27,000.
26,000.
25,000.
24,000.
23,000.
22,000.
21,000,

20,000.

19,000,
18,000.
17,000.
16,000.
15,060.
14,000.
13,000.
12,000.
11,000.

9,000.
$,000.
7.000.
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6 years as a member of the Fund Rs.  6,000.
'S years as a member of the Fund Rs. 5,000
4 years as a member of the Fund Rs.  4,000.
3 years as a member of the Fund Rs.  3,000.
2 years as a member of the Fund Rs. 2,000,
1 vyear as a member of the Fund Rs. 1,000.

(By order of the Governor)

S. VADIVELU,

Commissioner and Secretary to Government,
Law Department.
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MADRAS, WEDNESDAY, CCTOBER 21, 1992
Aippasi 5, Aangeerasa. Thiruvalluvar Aandu—2023

Part 1V—Section 2
Tamil_ Nadu AQH and Ordinances.

The following Act of the Tamil Nadu chis,lative Agsembly received the
assent of the President on the 16th October 1992 and is heveby pubhshed fm

general information ;—— _
ACT No. 56 OF 1992.
An Act further lo amend the Tamil Nodu Advecates Welfare Fund Act, 1987.

| BE it cnacted by the Legislative Assembly of the State of Tamil Nadu in the

Forty-tmrd Year of the Republic of India as follows:— .
1. (1) This Act may be ealled the Tamil Nadn Advocates Welfare Fund Short title 1 ',

{Amendment) Act, 1992, N . o tfﬂmmm?-

(2) It shall eome into force on such date as the State Gwernmen' m.t:,. _
hy getification, appoint.

Wdu 2. Tn scetion 2 of the Tamil Nadu Advecates Welfare Fund Aet, 1987, . Amendment of
section 2.

ihﬂemafter referred to as the prineipal Aect}, in clause (f), for the words
‘miner children or such of them ag exist”, the words * children dependent

vy the member of the Fund ” shall be substltut,ed

3. In section 9 of the principal Aect, in qu‘) seation. (2), in elause (g), for Amendment of
the words “ by registered post with aekno'.vh,dgement due ", the words “hy Section 3.
josi tnder certificate of posting * shall he suhsmuted

4. After section 9 of the principal Aect, the folivwing section shall be Insertion of
: ' : new. section

o Iy 1 — .
inserted, namely : : - o BAG

“9-A, Power tu give dir ectmn —-—Thc Bar Council ar the Trustee Com-
aittee may give to the Advocates  Assodiation or ‘Bir Association such diree- .
rons av, in ats opinion, are necessary ‘or e:,padzent for cau‘y-ng ot the pur~ .
voses of this Aet.” B

___-'_;Group) ]V-2_-EX;'(609);—1 ) _[ 213 1 - o o ﬁlﬁj‘"l.'.._.-"
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14-A,
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seition 16,

Amendment of

“section 19

Amendment of

- gection 22,

Agendment of

23,
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Amendment of 5. In section 11 of the principal Act, after clause (&), the fellowing
sestion 11 elause shall be insertcd, namely -
* {hh) inspect and \euf* periodically the aceounis and renisters of he
Adwca es Association and Bar Association 1cwartlw1-r the sale of stamps and
other meiters connccted therewith. 7,
gcnﬁo! nd'“iim of . 6. T seetion 14 of the principal Act aiter gub-section (2), the following
) sub-gection shall be added, namely ;—- .
* (3} Hvery Admcatcs Assoeciation and cvery Bar Association shall
carry out the directions given hy the Bar Council or the Trustee Commitics,
a8 thr- case may be.%. .
" Insertion of After section 14 of the principal Act, the following scebion shull b

inser ted namely i~

“14-A. Cancellation of recogrition and registrahon of  Advecates
Association and Bar Association—Where the Advoeates Association o1 the
Bar Assuciation fails to discharge any of the dutics imposed under section 14,
or fails 10 earry out the direetion given under seetion 9-A, the Bar Councll
may, for rcasons to be recorded, by order, eancel the recognition and regis-
tration of such Association :

_ Provided that ro order cancelling the vecognition and registration of
any Advocales Association or Bar Association shall be pissed unlesy the
Advocates Association or the Bar Association has been given a reasonable
opportunity of being heard.”.

8 In section 16 of the principal Act, in sub-seetion (1), in the proviso,
for-the words - * any permancent disability 7, the words “auy -permancnt
plivsien] or mentsl dissbility 7 shall be substituted.

9, Ip section 19 of the prineipal Act, in sub-sectioy (2), for the words
“Threu members ", the worda “ Four members ” shall be suistituted,

10. In section 22 of the principal Act.—

1) in sub-section (131, for the words, “ The Governniont 'Rl‘:a.l}, on
a request made by thie Bar Couneil in this hchalf " . the words “ The Tar
Couneil shall ** eha.ll Le: substituted ,; :
the

(") in sub- F";f'['f'l‘.l]’l (2}, the words and 'wu. iy 1o members of

shall be omitted,

11 In sectinn 93 of the pringipal Act, for nl.b—k?.,"f,lﬁrn (L), the fo]‘owmg
gub-section shall he ﬁmhst]tuted, namely fo— .

“ (1) L’very Vakalathnama filed before any court or trlhunal er other

' authomty shall Le affised “with iwe. stawps in addition o the court-fee stamps,

if any, and ne Vakalathna.ma shall be valid unls«,s it s so starped :

- Provided’ ‘that this sub-section shall not upp‘w m any Yakalnthmm.l,

. ﬁled o behalf of the Central or SLate Governmen! »oo

12, Aite.r scd,mn 27 ot the mmcrpal Ar't thc fo]lo“ ng section shal] T

added, !mcly e .
. 8. Pawer {0 amend Schedule~—(1) The Government wmay, by wotifies-
: tmn, ot the recommendation of the Trustee Clomnitte, -

i hm*nﬂ’ due regard
h);hg }mllablht}' of the mmneount in the I d ;u-u.nd 1hc ralcs S‘poerﬁcd in {he
Schedule )

5
cm e
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(2) Every notiﬁeation issued under this scetion shall, ag soon as
possible, after it is issued, be placed on the Trble of the Legislative Assembly
and if, before the expiry of the session in which it ‘s so placed or the nexh
session the Assemibly makes any modifieation in any such notifieation or the

+ AssomUly decides that the notification should not be iswaed, the nctification
shall thereatter Lave effect only in such modified form or le of no offect, as

A
vhe case miay be, so, however, that any such modification or annulu:cnt shall
be without prejudice to the validity of anything previousiy dene under that
iotification.”,

PP T RUPREP S S

G tm B

13, In the Schedule, for the expression “ [See sections 9(‘2‘}. {e) and 161 7, Amendment of ‘
the expression “[See sections 9(2){e), 16 and 28] ” shall be substitvied. Schedute.

(By order of the Governor.)

-

MD. ISMATL,
Meeretary o Government, Liow Department.

g e am TG R T A2y s
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y AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS,
sy, & ON BEHALF OF THE (":OVE]!]'\IMENT OF TAMIL NADU . :
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Theifollowing Act of tthe Tamil Nado Legislative Assembly received the
sscent (of -the Governor .on :the t1th December 1995 and is hereby

published Thor generazl infmrmation :—

ACT No.o 43 OF 1995,

&n AvtFurther to amend vhe Tomil Nody Advocares Welfure Fund dcty 1487,

BEt enacted by the Eegdlarive Assembly of the Siate of Tomil Nady in the
Forty-sixth Year of The Repubiic of Indiz as follows:—

1. (1) This Act may bz eafled the Tamil Nodu Advocates Welfare Fund Short title and
(Amendseen)) #Act, 1995 COMMERnCLm &1t

(2} Tt shall come into froe on such doie as the State Governmen) may, by
notification. appoint.
49 2. I seetion 15 of the Tamil Nadu Advocates Welfare Fund Act, 1987 : :
(beromafter referred to as the principal Act), for sub-section (4), the folizwing A‘;’;’-&?&ﬂ;gfi‘
sub-eaation shait -be substituted, mamely:—

| _ _

“4(4) Bverymmember of the Fund shall pay an annual subscription to the Fund

on pr before the 31st March of extry year or a life-time subscription, as the case
may be, at the Hellowing rates, aamely’— g

(&) Whererthe standing of the Advocates One hundred rupees per anfium.

at the Bar is less thantew ¥ears.

() Whevethe standing of the Adwocates Two hundred rupees per annuni.
at the Bar 1S ten years of mole,

{¢) Lifetime subscription where the Ten thousand rupees.
Advoeate s, designated as Sesior
Advoeste wunder section 16 of fhe
Advocatos Aet, 1961 (Centeal Act 25

of 1961},
{h Lie-time suhseription for other Two thowsand and five hundred
Advocates. . rupees,”,
3. Tn section 16 of dhe principal Act,— C s Antendment of
: ection 16,

(1) after sub-section (1}, the folowing sub-section shall be inserted, namely:—

. v(1-A) Notwithstanding anything coatained in sub-section (1), every member
of the Fund who h.s complsted or completes twenty-five years of practice as_an
sdvocate on the date of coming into force of the Tamil Nadu Advocates Welfare

105 shall, on counpletion ol Hee venrs as o member of

Fund (Amembment) Act, :
be paid a Tumrsign amount of Gfty

the Fared and on his cessafion ¢f proctice,
. b
thousand rupees.”s

(2) for sub-scction (5), the followmne sub-section shall be substituted,

namety s
“(5y Where a moember of the Fund dies. Tis nomince or legal heir, as the
way be, stall be paid an amount of one lakh rupees:

i

Provided that if such member who. before his death. was in receint of pension,
gratuity or other teratind]  benefits from any State Government or the Central
Government ot otber authority or emplover, his nomince or legal heir, us the
case way be, shall not be entitled {or the payment of the amount of one lakh rupees
11 er this sub-sectivn.”. : |

A Group) i V-2 (6D7TY -6

T e v —————— .
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(3) atter sub-scition {6), the lolfowing sub section shall be added, namely:—-

“(7) Wheye a parson, who has bzen paid an amount under sub-saetions (1)
ot {1-A) his broa admitted as an advocate again unier section 24 of the Adlvocates
Act, 1961 (Central Act 25 of 1961}, destes to be re-admitied to the Fand  shall,,
on an application made in the same mannee as speCitied in scction 15 2nw on re-
pavment of the antount recgived by him under sub-secuons (1) or (1-A}, u4s the wise
may b, with interest  caleulated at the rafe of twelve per cenmt per- annum, be
readmitted to the Fund. He shall not be ewitled to payment of any umount from
the Fund under this Act, during the period betseen the date  of his.cessation of
practicc and the date of readmission.”.

.Amendment  of 4. [n sccticn 22 of the principal Act,—
seetion 22. | . ) . . A
(1) Tor sub-scclion {1}, the [ollowing sab-scction shall be substitiied, numely.—
“{1) The Bar Councit shall cewse to be printed and distributed. welfore fund
stamps of the value of five rupecs inseribed *Taimil Nadu Advocates. Welfure Fund
Stamyp” in such size, design end colour, as may be decided by tha. Gar Council.” ;-

(2) sub-section (2) shall be omitked.

-amendment  of 5. In seetion 23 of the principal Act, in sub-saciion (1), for the words “twe,
caction 23 scamps™,  the words  “one stamp”™  shall bz subsiituied.

IO B I T Croeny b A
Anendmeny of A, b the SO dele to G pricoat A,

Schedute. _ (1Y Tor Lthy] expression
Y years us almamber of the Fond .. fti D00
29 years as a;member of the Fuad .o 58,000
28 years as 2 member of the Fand .. 36,000
27 years as u mewmb2r of the Fund .- 54,000
26 years as & membher of the Fund e 52,000
25 years as 4 mxnhar of the Fund .. 50,0007

Ihe expression

C 25 years and above as aomeander of the Funa .0 50,0007
shall be substitutzd;

(2) the following Exolanation shall be added atb the ends nammely:i—
“Explanunion. - In calcnlating the rotal number of years of membership of the

Fand, any fraction of a year of mambarship of the Fund, shall ba gonstrued as
a fall compieted year.”.

"By ondar of the Govearorng

M. MUNIRAMAN,
Secretary to Government,
Law Deparinient.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of J'
the Governor on the 4th December 2000 and is hereby pubiished for general
-mformation:-— - R ;

ACT No. 44 OF 2000.

An Ac.f Surther to amend the Tamil Nadu Advocates Wc’f,fr':re Frnd ‘fcf. 1987,

Bk it enacted by the Legislative Assembly of the State odemll Nadu in the Fifty-
first Year of the Republic of India as follows:— '

1. (1) This Act may be called the Tarm] Nadu Advocates Welfare Fund  Short title and

(Amendment) Act, 2000, Commence-
ment.
(2) It shall come into force on such date as the State Government may, by
rotification, appoint.
! Nadlut Act 2. In section 2 of the Tamil Nadu Advocates Welfare Fund Act, 1987; (hereinafter  Amendment of
section 2.

Bl [987. referred to as the principal Act), after clause (n), the following clause shall be added,
namely:—

“{o) “year" means the financial year.”.

Amendment of

3. In section 15 of the principal Act,—
_ : _ scchion ]5_,
{1) in sub-sections (4) and (5), for the expression “31st March”, the expression

“10th June™ shall be substituted:

{2} in sub-section (6), for the expression “ten rupees”, the expression “fifty
rupees” shall be substituted;

(3) in sub-section (9), for the expression “five rupees”, the expression “fifty
rupees” shall be substituted.

Amendment of

4, In section 16 of the principal Act,—
section 16.

(1) in sub-section (1-A), for the expression “fifty thcusand rupees”, the
expression “one lakh rupees” shall be substituted;

(2) in sub-section {5) and in the pr0v1so thereto for the expression “one lakh
rupees”, the expression “two lakh rupees” shall be substituted. '

5. In section 22 of the principal Act, in sub-section (1), for the expression “five ~ Amendment of
rupees”, the expression “ten rupees” shall be substituted. section 22.

Amendment of

6. In section 23 of the principal Act, in sub-section (1), for the expression “one

stamp”, the expression “stamp to the value of ten rupees™ shall be substitated. section 23. o
7. For the Schedule to the principal Act, the following Schedule shali be substituted, ~ Substitution of -
namely:— the Schedule.
“THE SCHEDULE.
[See sections 9(2} (e}, 16 and 28.]
25 years and above as a member of the Fund .. . . Rs. 1,00,000
24 ye'ars as a member of the Fund . y . Rs. 96,000
23 years as a member of the Fund . . " Rs. 92,000
* 22 years as a member of the Fund . " - Rs. 88,000
21 years as a member of the Fund . - Rs. 84,000
20 years as a member of the Fund .. . . Rs. 80,000

19 years as a member of the Fund . .. . Rs. 76,000
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18 years
17 years
16 vyears
15 years
14 years
13 years
12 years
11 years

10 years

as a member af the Fund

as

as

as

a5

a8

as

as

us

a

i

4

a

a

member
memher
member
meniber
member
member
member

member

of the Fund
of the Fund
of the Fund

of the Fund

of the Fund

of the Fund .

of the Fund
of the Tund

% years as a member of the Fund

8 years as a

7 years as a

G years

das a

3 years as a

4 years as a

3 years

2 years

as a

member of the Fund

member of the Fund

member of the Fund

member of the Fund

member of the Fund

member of the Fund

s a member of the Fund

1 year ag a member of the Fund

£ :.p!(maf;frm

AT

Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.
Rs.

72,000

68,000
64,000
60,000
56.000
52,000
48,000
44,000
40,000
36,000
32,000
28,000
24.000
20,000
16,000
12.000

Rs. 8,000
Rs. 4 (00

-in calculating the total number of years of membership of the Fund,
any fractlon ofa year of membership of the Fund, shall be construed as a full completed
year

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.

......

T A S
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Tamil Nadu
Act 49 of
1987.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 23rd February 2013 and is hereby published for general
information:—

ACT No. 2 OF 2013.

An Act further to amend the Tamil Nadu Advocates Welfare Fund
Act, 1987.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fourth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Advocates Welfare Fund
(Amendment) Act, 2013.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 15 of the Tamil Nadu Advocates Welfare Fund Act, 1987
(hereinafter referred to as the principal Act),-

(1) in sub-section (3), for the expression “two hundred rupees”, the
expression “one thousand rupees” shall be substituted;

(2) in sub-section (4),-

(/) in item (a), for the expression “one hundred rupees”, the expression
“five hundred rupees” shall be substituted;

(i) in item (b), for the expression “two hundred rupees”, the expression
“one thousand rupees” shall be substituted;

(fify in item (c), for the expression “Ten thousand rupees”, the
expression “Twenty-five thousand rupees” shall be substituted;

(fv) in item (d), for the expression “Two thousand and five hundred
rupees”, the expression “Ten thousand rupees” shall be substituted.

3. In section 16 of the principal Act, in sub-section (5) and in the proviso
thereto, for the expression “two lakh rupees”, the expression “five lakh and
twenty-five thousand rupees” shall be substituted.

4. In section 23 of the principal Act, in sub-section (1), for the expression
“ten rupees”, the expression “thirty rupees” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 15.

Amendment of
section 16.

Amendment of
section 23.
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